Om Prakash Pandey, S/o Late Gaya Prasad Pandey, Wabmntﬁﬂ
ye:&rs R[o Vﬂlage Harshringarpur, P.O. Mauhar, Bindlk -
....Applicant.

By Advocate : Shni A.K. Srivastava
Shri S.K. Awasthi

VERSUS

Sri Udai Krishna, The Post Master General, Kanpur.
... Respondent.

By Advceate : Shri K.C. Sinha
Shri R.D. Tiwani

ORDER

By Hon’ble Mr. A.K. Gaur, Member-J :

Heard Shri S.K. Awasrthi, learmed counsel for the applicant and

Shri Fuooz Ahmed holding brief of Shri R.D. Tiwari, Standing

counsel for the respondents.

2. Learned counsel for the respondents submitted that this
Trbunal vide judgment and order dated 8.4.2008 directed the
apphcant to prefer a representation before the competent authority,
who may decide the same within a period of four months from the
date of receipt of copy of the order. The said representation has been
considered and disposed of by the competent authority. A perusal of
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was also directed that the inquiry proceedings shall be completed
within a period of four months. Learned counsel for the respondents
subm that the applicant is not cooperating in the inquiry and
such it is impossible for the respondents to complete the mquiry.
Learned counsel for the applicant submitted that he may be given a
copy of the order in which it has been stated that the applicant is
not cooperating in the inquiry. The respondents are directed to give a
photocopy of the order dated 26.1.2009 1o the applicant’s counsel

and the same may aiso be kept on record.

3. Having heard parties counsel, we are satisfied that the
respondents have not committed any wilful disobedience of the order
of this Tribunal. Accordingly, the contempt petition is dismissed.
Notices are discharged. If the applicant is still aggrieved he may

approach this Tribunal by way of filing the Original Application.
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